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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH A D PAM 
LY WELFARE (SHRIMATI MO 

lDWA!): (a) No survey has b e" con-
ducted by the Government to determ~ 
the number f children who go blind 
every y ar. However, a sample survey 
onducted by Indian Council of Medical 

R earoh in 1973-75 estimated that am-
ong children vitamin a deficiency alone 
affect more than 30,000 every year l~a­
din J to eratomalacia and blindn 

(b) tate wi e figures are not av Hable 
a no u h urvey has been conducted. 

A cherne to prevent blindne s due 
to vitamin A deficiency among children 
i in operation since Fourth Five Year 
Plan through oral administration of mas-
iv do of vitamin A solution. Dur:ng 

the ixth ive Year Plan 125 million 
pre ' boot children will be protected. Toe 

heme i implemented rna Uy in rural 
area of all tatcsjUTs. Be Ides, educa-
llonal efforts to popularise breast feeding, 
appropriate weaning food~, u e of green 
leafy vegetable and other food stuff rich 
in vitamin A, are being intensified through 

II media of Mass Communication a,od in-
terper onal communication channel. 

(<1) The budget provi ion for the pur-
po during th 1a t three years w re:-

(Figures in lakb ) 
19~O- J 19~1-82 1982-83 --------------- --

R. 97.50 Rs. 69.00 R 71.25 

ommenc('mcilt of Fh'e \' car I,a"" Degree 
Cour e 

5195. SHRI ZAINUL BASHER : Will 
the Minster of EDUCATION AND UL-
TURE be plea ed to state: 

a) whether Government have accepted 
• the proposal for five year law degree 

couf'e; and 

(b) if 0 when the ntral Univer'irie 
ar expected t tart this c ur ? 

THE DEPUTY MINISTER IN THE 
MINISTRIBS OF 'EDUCATION ANJ? 

ULTURE AND SOCIAL WEL ARE 
(SHRr r. K. THUNGON): (a) Under 

th provisio f th Advocate Act, 1961 
the power to pre cri e the . tnndard of 
legal edu lion or th purpo of im-
roIment a advocat , v t ith tb 
Bar Council of India. The Bar Council 
has formulated a new pattern of leg 1 edu-
cation of five y rs after the 10 pI 2 

tage which ha ' en br ught into etre-t 
from 1-6-19 2. 

(b) All the U 0 iver, ities in the un-
try, including entral Univer itie , have 
been advi ed by the Bar ouneil to swit h 
over to the n \ heme in two year. , th ' t 
is, by the a ademi ' year 19 4-85. 

ltrivate Engin erinl: oll('g od T cboi-
cal Jo titution in States 

5196. 'HRI DE SA DH ER-
MA : Will the lint ter of 0 C A 110 
A . tO IT RE be plea 'ed to , tate: 

(a) wbe:her it i a fact that ,Ovet'oment 
have taken a seriol!" note of the mu hroom 
growtb of private engineering colleges nd 
tecbnical in 'titulion~ in ~ome ates in 
gro violation f the guid line'! on [hi 
i sue; 

(b) if 0, in y.h ich of the ta te!! 1I b 
growth of pri ale te hnical in.,titulions 
have been dele<.:ted; 

(c) whether any dicc live::, have been i-
sued to the Stak 0 e rnment in thi, 
behalf; and 

(d) ' if '0, what i the reaction of rh03c 
tate in thi ' regard? 

THE DEPUTY MI I T R IN 
MINISTRIES OF DUCATION A D 
CULTURE AND 0 JAL 'VELPARE 
( HRr p. K HUNGON): ta) Yc, 
ir. 

(b) Andhra Prade h, Bihar and Kar 
nataka. 

(c) Ye. ir. The S~ate Governm nt 
have been requested to and the practi·.:e 
of charging capitation fee . 

(d) All the State Governemnts have 
reacled favourably but the State Govern- , 
men~s where su h in titution l"eportedly 
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ernment have gone into 
n fr qu nt break-d wn in 
f 'uburban and n n- uburball 

f the Idah Oi i ion; 

b if 0, the remedial <; tep ta en 
fi.w nnd 

) the re lilt thereof? 

lectri 
in luding 

'he' h ve n prill d t a ' tern Rail-
y not only t repla t: om craged 
. hes b.ll ,,1 0 10 impro e the r liability 

in rvi and j nere req uen y. The 
main rea on of frequ nt break-d wn na ' 

en incident f theft I damage and pil-
f rage of ital t;quipmcnt by mi reant, 

ffectiv liai..on i ' I' being me inlained 
v:alb the con erned se urit ag neie ' and 
the late 0 'ernment. 

( ) It is tl)O c r I y to m ~e a n a e -
menl in thi r g:.trd. 

n pi tfonn h d and c "nee-
tin ro d at b nail t tion. 

truer n of thr 
it 'tati n of 

MOL 'H: Will 
b plea ' d 

hen-
om 

p ir or r con tructi n 0 the nneeting 
r d ir m th tati n hav not yet con -
pi t d for veral yea ; 

b) jf o. what are the r d 

( c ) whether the Government ill all -
cate adequate funds for the work and com-
plete the work imruediat ly? 

HA ): (~) 

work of extension 0 3 bay, 
h_lter;) on plat orm os. 1 

approved in 1979-80 Budg t, and n t yc~ 

completed. The approach road which i 
of water bound mecadum 
patch repair . 

( ) and (c) The rea n<., for n n-comp· 
1 tion was g n ral paucity of fund and 

orne delay in fabri ation of the hed. 
a ting of foundation e n 
mpleted, and Railwa mp-

tete t erection ork few 
month. 

The pat h repair on the water bound I 

me adum pprQach road in R ilway re 
aJ 0 e peeted to be 'ompleted before n-
et of the mon oon . 

Bridge over rinr 8rahm ni bet en 
rum "el gJlat and Bon i 'arla in ri 

the Mini ter of HIPPI 
PORT e plc ed to tate: 

(a) wbeth r the prop al fOr the on '-
tm tion of a bridge 0 er th ri L Brah-
rnani between Tumkel gh t' and B nai;arh 
on Nati nat Highway 0 23 (Od ) in · 
under con ideration of the Government. 

(b) if 0, whe,n th bove bridge 
prop d to be con trueted; 

(e the e imated ost of that brid "j and 

(d) the amount prop ed to b nctioned 
for 19 3-84 for the con truction of the b--
ove bridge? 




